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(i1) 128th Report on the Action Taken by Government on the Recommendations/
Observations of the Committee contained in its 126th Report on Demands
for Grants (2016-17) of Ministry of Commerce and Industry (Department of

Industrial Policy and Promotion);

(iii) 129th Report on the Action Taken by Government on the Recommendations/
Observations of the Committee contained in its 125th Report on Demands
for Grants (2016-17) of Ministry of Commerce and Industry (Department of

Commerce); and

(iv) 130th Report on Industrial Policy in the Changing Global Scenario.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON COAL AND STEEL
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REPORTS OF THE RAILWAY CONVENTION COMMITTEE

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I lay on the Table, a copy
each (in English and Hindi) of the following Reports of the Railway Convention
Committee (2014):—

(1) Sixth Report (Sixteenth Lok Sabha) on 'Rate of Dividend payable by the
Railways to the General Revenues for the year 2016-17 and other ancillary

matters'.

(i1) Seventh Report (Sixteenth Lok Sabha) on Action Taken by the Government
on the Observations/Recommendations of the Committee contained in their
Second Report (Sixteenth Lok Sabha) on ‘Role of IRCON in Infrastructure

Building in Indian Railways’.

(iii) Eighth Report (Sixteenth Lok Sabha) on Action Taken by the Government
on the Observations/Recommendations of the Committee contained in their
Third Report (Sixteenth Lok Sabha) on ‘Commercial utilisation of surplus
Railway Land-Role of Rail Land Development Authority (RLDA)’.



